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CENTRAL ADMINISTRPCIIVE TRIBUNAL 

CUTTACK BENCH, CUTTACK 

OA No. 219 of 2013 
Cuttack, this the 18th day of April, 2013 

Jiy 

Pravakar Panda, 
Aged about 38 years, 

S/o.Late Laxmidhar Panda, 
Vi! VPo.Sunubarodi, 

Ib1ltIiII*$E 

DistPuri, 
QrNo.90/A (Running Room Side) 
PO/PS/DistPuri,Khalasi Helper (F), 
Senior Section Engineer, Electrica FurL 

.Appcant 
(Advocate(s): M/s.R.K.Sarnant!nghar,SK.Roy,DPaikray,S.KNayak-3) 

VERSUS 

Union of India Represented through 

1. 	Genera! Manager, 
East Coast Rai!way, 
2nd Floor) 
South Block, 
Ra Sadan, 
Samanta Vihar, 
E3hubaneswar, 
P0/PS. Chandrasekharpur, 
Dist.Khurda. 
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The Divisional Railway Manager, 
East Coast Railway, 
Khurda Road Division, 
At/Pa/PS .Jatn I, 
DistKhurda. 

The Senior Divisional Electrical Engineer (G),KUR, 
East Coast Railway, 
Khurda Road Division, 
At/Po/Ps . J atn i, 
D 1st. Kh u rd a. 

The Divisional Electrical Engineer (charge), 
East Coast Railway, 
Khurda Road Division, 
AJPo/Ps. Pun, 
Dist.Puri. 

Respondents 

(Advocate(s) MrT.Rath) 

The IiFH IN! lIE iIiii*iii ithe Applica Ilulilihis OriginalT1 

the competent court of law in the criminal case the Respondents 



ii it 4111 	tIcsiii.i€*i,I'!1D ill 	!J 

2. 	Further case of the Applicant is that the DA vide 

ksiI1 	Ii 11 	1111L[ 	U 	11111 I it 

submitted his reply to the Annexure-AI1 2.11.2012. But the DA 

without the reply of the applicant or taking into consideration the 

reply submitted by him appointed 10 to enquire into the charge 

levelled against him. According to the Applicant the procedure 



Mr.Rath, Learned Standing Counsel appearing for the 

Respondents vehemently objected to entertaining this OA and 

has prayed that as the applicant did not submit his reply within the 

stipulated period granted to him in Annexure-A/1 the Applicant 

has to participate in the enquiry which is scheduled to be held 

now. Hence he has prayed for dismissal of this OA. 

It is the specific case of the Applicant that the applicant 

could not submit his reply to the show cause at Annexure-AI1 on 

time granted to him due to his illness and submitted the same on 

2.11.2012. The enquiry is yet to take place. After going through 

the reply it is within the domain of the Disciplinary Authority to 

decide whether there is necessity to proceed with the enquiry or 

not as it is the specific case of the applicant that on similar charge 

criminal case is pending before the appropriate court of law. In 

view of the above, ends of justice would be met if we dispose of 

this OA at this admission stage with direction to the Divisional 

Electrica! Engineer (Chg),Puri/Respondent No.4 to consider the 
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reply of the Applicant dated 2.11.2012 at Annexure-N2 and 

communicate the decision to the applicant in a well-reasoned 

order before proceeding further with the enquiry. Ordered 

accordingly. There shall be no order as to costs. 

(R.C.MISRA) 
	

(A.K.PATNAIK) 
Member (Admn.) 
	

Member (AQ 


